
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	496 	of 1989 
ox 

DATE OF DECISION 6..1Q92 

Shri Khu6i11 Yta 	Or. 	Petitioner 

hri RT<,  Tishrp 	 Advocate for the Petitioner(s) 

Versus 

Union of Inr9ia & Crs. 	_____ Respondent 

Shr I N.S. spv. 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. Pc. Shaft 	 : Member (J) 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? '- 

To be referred to the Reporter or not ? X 

Whether their Lordships wish to see the fair copy of the Judgement ? 5' 

Whether it needs to be circulated to other Benches of the Tribunal ? ' 
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Khusilal Keta 
Narottam Jiblu 
Iutia Mura].i 
Gaurav Bjswanath 
Babu Laj. teuria 
Bjsbnu Mama 
Karna Lobo 
Q- ekra Kamar 
Keshba RaRghunath 
Shakarnand Jani 
Nathu Dhanesaro 
Sansara Madhava 
Lakhan Rutu 
Ulasa Bhagwath 
Vaidi Dharmu 
Harabati Chaicra 
Mukta Kishan 
Gajtrj Dhaneswar 
Champa Manjit 
Surnati Kiso 
Akura Sundar Sahaj 
Shyam Kumar Aneshwar 
Lal Mohan Garisiraxn 
Prabha Kalindru 
Aneshwar Dhan Singh 
Ghanav tJgare 
Gokul Gopal 
Alrekh Diraju 
Rajenclra Kuniar 
Durga Alekhram 
Jay $urdhan 
Sadmani Madhu 
Padurnati Manhar 
Sumitra 
Mungta Bono 
Tiraso 
Supara Kadul 
Revtj Bhakt 
Champa Kailash 
Lalita 
Virrila 
Savita Balaji 
Urmjla Chamara 
Gjrdharj Arjun 
Suresh Mangal 
Gopal Budhan 
Rama Shankar Parveshraj 
Shambu Prasad Arjun 
Makran Banmali 

0. Rupaben Dhoba 
Ulav Atmararn 
Pano Arjun 
Sushij,a Arjun 
Virnia Kobi 
Linebati Arjun 	 ..... 	Applicants. 

Gangmen, CPWI, Western Railway, 
Bharuch, 
C/o. H.J. Gupta, Sant Kabir Nagar, 
Akota, Nr..Rly Line, Baroda. 

(Advocate: Mr.R.K. Mjshra) 

Versus. 

1) The Union of India, through 
Divisional Railway Manager, 

L
Western Railway,Baroda. 
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2. Sr. Divisional Engineer-I, 
?'estern Railway, 
Pratapnagar, 
Baroda. 

S. Chief Public Works Inspector(CI) 
Vestern Railway, 
Bharuch. 

(Advocate : Shri N.S. Shevde) 

ORAL - OP DEP 

O.A. No.496 of 1989 

Date :..6.4.1992., 

	

Per : Hon'ble Shrj fl.C. Bhatt 	 : Member (J) 

rk- 

None is present for the applicant.Shri N.S. Shevde, 

learned advocate of the respondents is present. This 

application is filed by 55 applicants seeking relief that 

the action of respondent in transferring the applicant 

from Bhavnagar to Maliya Miana or elsewhere is violative 

of service condition as provided in para 2501 of the 

Railway Establishnent Mannual, and hence the transfer 

orders be quashed and set aside. Arder was passed 

by this Bench on 22.11.1989 by which the respondents were 

asked to maintain 'Status Quo' which continues ti'l today. 

The respondents have filed reply contending that the 

applicants have not produced any ordez:5which are sought 

to be impugned and they are not enititled to any relief. 

the respondents have also not produced any writtent order 

p 	 of transfer to the applicants. 
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F' As none is present for the applicants 1  it is 

becessery to consider the averments made in the anpli-

cation of the applicants and the documents produced by 

then. It is the case of the applicants that they had 

filed Special Civil Application No. 4023 of 1989 before 
r— 

the High Court of Gujarat for crder that they should not 

b rnsfered from the present place where they are working 

and notice was issued by the High Court of Gujerat, pro-

duced at annexure A/i. Thereafter,  the application was 

admitted after hearing the parties and the interim relief 

was continued. Ultimately the applicants approached this 

Tribunal. It is the case of the applicants that they are 

Casual Labourers and that the transfer is not the service 

condition as per pare 2501 of Railway Establishnent 

Nannual, and hence, the respondents have no leagl right 

to transfer the applicants. Learned advocate for the 

respondents submitted that though the respondents have 

not produced the order under challenge, according to hirn, 

it was deployrrent order offering zork to the applicants 
flk— 

at Maliya Miyana1 it, due to the order of 1Status Quo' 

by this Tribunal ,the respondents have not implemented 

that order and the respondents will not Implement that 

otder. In view of this statement before the Tribunal, 

by learned advocate for the respondents the following 

.c P 	order is passed:- 

ORDER 

In view If the statement of learned 

. • • 
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advocate for the respondents,Mr. N.S.Shevde, 

that the respondents shall not implement the 

order of deploynent of applicants to Maliya 
ItV 

Miyana, referredn their reply, the aoplicaticn 

does not survive any rrore. This aoplication is 

disposed of without any further order on the 

basis that the respondents will not implement 

the order of deployrent referred to in their 

reply. The application is disposed of with the 

observation that in case the respondents want 

to transfer or deploy the applicants elsewhere 

from the Station where they are working at pre-

sent, it would be open to the applicants to 

move this Tribunaj.. No order as to costs. 

(R.C. Bhatt) 
Member (hi) 

4: 

*Aflj. 



1 

In 

CENTRAL ADMINISTiZ1,TIlL_TRIBUNAL 

AHIvEDA BAt) ELNO H 

AHMEDABAD. 

Submitted 	 CA.T./JUDICiAL 
SECT UN. 

.4,  

Driginal PeLition to 	of  

Miscellaneous Petition No. 	of - 

Shri 	 Petitioner(s). 

versus. 

Respondent(s). 

This application has been submitted to the 

Tribunal by Shri 

under Section 19 of the Administrative Tribunal Act, 

1985. It has ben scrutinised with reference to the 

points mentlDned in the check list in the light of 

the proTisions contained in the Administrative Tribunals 

tct, 1985 and Central Administrative Tribunals 

(Procedure) Rules, 1935. 

The application has been found in order and 

may be giien to concerned for fixation of date. 

The applicationtnot been found in order for 

the 	e reasons indicated in the check list. The 

arplicant may he adiised to rectify the same within 

21 days/Draft letter is placed below for signture, 

-- \ 
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Z.NNLXUL-I, 

CLTRpL bDHINIfTRT.IVE TRIBUNAL 

ADABHD BLdH 

PT 	) 

PEEP 	bT(B) 	 1 1: 

EJJRTTJT5 TO BE. EXHIiED EEI)3RSEIENT Ph TO 
RESULT OF 
FXNINATION. 

i is the appijcHajon competent 7 

2. (A) istho application in 
thopre oribed fonn? 

() 

 

is the 	arplication in 
paper book form 7 

:g) 	Hjye prescribed nuLliber 
cbmlete rats of the 

 aopiconticn been filed ? 

r.Lthication in time ? 

If not, b 	how many days is 
it beyond time ? 

Hoe so Haiciant fause for not 
mapnc hEr as DijOadjon in 
time rtrtrd ? 

Per. 	
Ehe dcuiiit of authorisation/ 

nk1Jpt Uama be:n file(-1  , ? 

5 Is the crff±cation accpained by 
L/:HP 0 	for Rs050/-7 Number of L 

,D /I .P. 0. to be. recorded 

Has the COP7/eOpies of the order(s) . .. 
adast whlchthe aip lication is 
rde 	been Med 7 

Ha Mva toe COPIES of the documents 
relied. uron by the applicant and 
HaPoned in the aplication 

5:Oil 	f1 	? 

(t) Ham 	the documents referred to 
n Ha) 	 lv above c 	ateested and C limbered accordingly ? 

Ha) rtr the documents referred to 
reatly typed 10 

3 Has toe iribee of documents has been 
pi L.rlL and htr 	the paging been done p properly 7 
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crc rue 
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URGENT NOTE 

To 

The Registrar 

t-GaTat, 

Ahmedabad.  

Sir, 

Subject 

Be pleased to direct the office to place the matter above mentioned 

before the Court for admission on 	as I want to obtain stay 

/ in junction/bail order. I personally undertake to remove all the office 

objections Including Court fee stamp. 	 , 	
) 

tt 
Thanking you, 

2 
Ahmedabad. 	 (3 	 'iours faithfully, 

JV\ 

- 	
t'\k Ck4L 

"-bate z.---r( / 	 Zvocate for the (Petitioner) 

IT'L ) 
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OJdI.L PfLI8V.I, d. 	 31? 1989. 
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Liataila of c.Licetio 
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L. 	cticulars oltne 	.L icants 

1) acs 	o:Ltiie .s 	.1on 	ic Lie 

(fL±)JLLCCOtS aUS 	title. 

 uesi nation L oi±:ice- nan 

in 	n:_ch ccnlo;eL ii, 	, iruch. 

 ff:jce  adrea onove 

 :LLrcss br ll L/o i.b .I;uta, 

service of all int Lanir T.C:, 

.Jcota, 	in. Li Li, 

Jarocia. 

2. larticuLira o 	the r 	onients 

a) 151,/or cesib-: sho\iri 	in cne 

action of tho cause title. 

res)onL;n?nt,. 

ii) fLiice addross of -to- 

toe rca :on. nets 

service- 	-jO-- 

cus 

: ton o: annst .ncch 

tral oruers ccminuini- 

cn.tc oy rnsbonient 

.o.-- nerE:n. 

the clicants nave 

usen orally coinnuni- 

c5tet oT the rE:abora ant 

o. 4 nare:Ln to reurt 

for tuty on trsf 
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ia - 	 Lfl: cnOEnc 	nh cinci 
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ricve neon coveh 	7 tiis OO' DiE cniDUflEl 
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cc scich - h' 	to 	)Q5fl 10 1e tL 

Ort of huj onso ot 	1•cJdD ca of •L. 
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counELs hot, 
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c;uj scar hih foint 7 cci of ccl. fivil 

s.tio hO. 4013 of 1339 icc the cnthnc that 

tho 7 oc not • 	nsiiccncc c ±roc th: .rccont icoc 

ccc cc tnej arc orccn5 nn cuncuor hat tney 

1O. 55 DO 'iVOfl the wonJi and ha not distunsed 

in 	erfoncacce of tocir ,.uties. toe nicisic ci 

ii-flcfl Of tflO hiS' sic- :j1ii 	O rt ilOD 	;iD 5i cOEL 
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at the notice scaqc to ass the- oroer, a cooy 

iinereo± is onnexee. 	reto and Lerhed as Anno- 

end a roester tne resoona.ent 	11aa2 acuinistra- 

tien ieasliiea L.1 	rely. On oeorin9 noth the 

sides, toe division 3ench of toe 3011' ole 319h 

oourt nas oeen leaseu to aceLLt the said estition 

ny rantonc 

 

the i oterim roliEn to continue till 

surLier oroers. The aD sO ;1Oflts nax to aDroacil roe 

'ole hicjh •dout osceuse at Inc relevant tiae 

tillS doO ole Triounal .secause Of the con Iroversy 

of jur:Lsdiction eitn rc:ard to the casual lcoourcr,  

nos not been else ci to entertain the oetition 

loathe reasons that the controversy eas to Ic 

resolved ny tile iain 	nch ac eioi cocurised of 

4 
3 judjes. leveraliL ouch etitiane acre aooittll 

oy the Pen ole -içh dourt ant the hoe • ale burt 

on 3 . le. 19o9 nas aeon leased to aisyose of all 

uccl mateers oy a couL0n jueent holtin0  tact 

' 	 this Ion 'ole Oribunal has the exolucivo j ualsllc- 

0100 ena dlO oo.en 	Ci o concece to the 

recu.est of extondin the irterLi br six 

aecOS. LOSt interin aLliel eas to exoire on 

14. 11. l99. ihe eatlicants riOVO doroacneu the 

IIon do 3ih Oocrt oy coo of isC...O.1043 

of 1989 for extension of tioe to aoaroacn rOiS 

ibon'olO criounal. Inc orr ol toe , on ale -ieui 

Oourt P tee 10.11. 1919 (dorast - hon' al Ar.Jus LiCE 

.A.h5flte. 	iodl'ole r.3 ueicu 	Pate 1) nas 

oeen 751:asea to extend toe relies rantea earlier 

0 
till 2o. 11. 1939. A coy oIl the sell judeinent 

annex- 'A' • 	is annc-xecL osreto one eroeu as nnceure- 

ii) 	It is rescccfully su1:itted that toe 



)iicants Ia.: .a:..Jo. 	to 4-3 hove 	rooched 

bhis -In ' o1 L:ciounai ny aa on D/5( i/3d ann 

rnain:Lnn, ones hove' aro.ched by nay of Ch/5C 2/88 

ann the DVisiOO 3OfrCfl 00556t of tneir 
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the s.i3 	atus-uo orLer nas C 'J--i Sern3 in 
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3riounol vine order deted 2. if. wì83 sad tnr: 

after- the 	ec cl 1 ate 	:ilu en 	t rrore 	id 

tireir saIL rice : 	nrLe ..itnent nri' 

disturoaiicn of an osturn wnateo:.ver. :ine:, 

ourinç: the- oa-ch of a', i939, trcon n.iicouit 

aura net 5ivea the nork end, wean orally noreune-

c te by the rc: orfnns Ide. rae a tey once an 

no on transfer tn oli;zc i;...no, ro .ioh tn:y 

heve acid that tier.: in ana; of teuis ioo'.nlc 

errLaunal and, foam fern, sutorisiee cannot 

orders. Loenver, thu a;;iicnnts nad filed the 

corrtnnr:t of ceart rocenf.Lns, a Efon ore 2 cnn_ne 

nefore this 5'jJ eLreaun. 1. .ut, for the 

r.:r.sos. Of en t:::nvera' 1. ith re.nrd 	jorrLs...icei 

shin do:: 'ale erlounol cnelci noat in en; tic 

cantnc1.t of court nroceedisfs :.o.oVnr, cenc 

nifner:nt orders woich osidoe 	alea of th 

other side that they iav anain nonned toe ord.r, 

toe ad;iecnnts warn riot in a osi-ci.s ac ea oa 

non 	for anout 4-5 6 ye frrc 25. 5. 1939 on cony 

renamed citnoat salaries. at are sent, acOeVer, 
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toeee: tue trains ru:rin. on tics t:cas, traces 

rasuirec. to oe re air: d, toi3 ace to so laid 
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cenecit ci.sy Ore 50:5; sat.±ted iron one :l: c-a to 

S SO tcat tie 51505 t not bet seniority ot 

onc 	:.:::ticu-ar :1-: Co tn-b otereofter ;_c toe 

bone tit of-  n:ttinc screened tnt 	rceanont a;)socu- 

tion In toe beL -  ei:inistrstion. sois eb -ho ution 

is 	c 	cc oy sn s: il ls oo_ caua lecouc- 

rs 	:5OSC tis :Qfl' she inicunal on the ;rcufl:. 

that 	cr:±:osacccon too s000rov:rsi -ith 

arc to jurisdictio-Cl ties now aeon resolves J 

the Princia1 bench, Ott, Delhi. 

7. 	beliefs souist tar - 



t: ection of troLsforo:in:L oh 

fCOiL hruco to 	ii o .i one 

oein th e vin1. :fv Of 	;ic 

on coviTed in 	:-ffOf o 

n iL lie nc'nt . ne:i end 

V1OL:J1VC Of ltii C. otO 

L1L1t:n .ct, iff7. 

(II) 	 en 

uon one ::Enon ent auteotici 

th: trnsfn: codes in C3. 0 

a)nl1CCnt5 001 DO 1 00505 to 

sst:. enene toe soon on 

00- ei± CL, 00000nteoUt.L eon, 

the 	rovi ci ens of is, null si 

(III) dJd. LJdiIif 007 00 :1005051 

ii? czuol 	0U20 	C 

0:11 OOi Dsinf1i0r 1. 

U. 	 Intert. is: us f 

UCJOl1 tOO .0U..LflC:, on 00±11 

ic coal of this e±±•1u, JCU0 101 

Ce 	lsaso. n reetr:in sho eon :oniert 

nroi tensors r.sinn toe aelnoaetc ±000 

niece of :orl; i. 	t iihoeu.cn end he 

uloesed to direct the re-n ondorie euth: 

allot tnetci to so eform 000±0 Litn 03 001 

cause an int-sevontion of 001 Olturs 

111 t10 CXCOLJtCOO ne :c es- oee::ce 0 



9. 	Apalicants have exhausted of all reiaeeies 

avaiaol to them. 

f A,+--e- cj H-cv;k 

1I. 	Particulars of the Postal Order in 

rca e c t of the Aeiica tiori : 

oo(s) and amount 9 
of I- O(s) 

dame of issuing 

Posa Office 

Date of issue of : 

JL) 

iv) 	Post Office at 

which oayable 

l. 	aetasla of Ineex - 

sn index in dulicate containin the 

$ 	 detsils of the documents (ann urea) is also 

attacned to this asplicatiun. 

13. 	List oi enclosures - 

:l fie enclosures mntioned in the 

Index are enclosed - 

Place
( -  n ledoLd 	~~ill 

Ocited . 
Lt)

11.l989 	 Advocate 

for the auplicants 

....L-.. 



/ 

J?.IoI 0T I o 

boo a.1cant 	aerein, o e:eo vriiy 

toat wnet 10 o)ntaineo in the a1ic:tion i'rort 

araraoh 1 to 13 are toue to oy nersonel 

knowlede and that I hove not euppres.od any 

rcatcria1 ilacto. 

Verified today, this 	 day of 

lTcv.oDeo, 1919. 

)L11 Ci. 

Ftld by Mr... 
Lened TcAc.,'e tot 

W1I1 3eCGt S' 

other

IDU. 

Bide I 	 7"  

,4,lY.Re1.Tat C. AT (J) 

I

Abid boucil 
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IN TIE CENAL ?MINIS'A'ITyli TFIPUNAL AT I'EBAD 

C. A. NO. 496 CF 1989 

(hushila1 Keta & Ors.... 	 ... Applicants 

V/s 

fl±Ø : y&xx2XX 

l)ivisional Railway Manager, 
Western Failway, Baroda & 	 Respondents 

ITEN 	 ON 

C.- 
	 BEHALF OF PPSPOM])ENT 
" 	 O. 1 • 	4 

The respondent No.i hu1v begs. to file 

written statement to the application as under:- 

1J 	 1. 	That the present application filed by more 

)-.---- 	than one applicant is not maintainable at law and 
(i..- 

under the rules. It is somitted that the 

applicants have not obtained permission to file 

this comon aprilcation as recuired by rule 4 of 

the Central Adninjatrative Tribunal (Procec"uxe)Fu1eg, 

1987 and no permission has been obt a ined by the 

arplicants. Hence, the present application is 

liable to be disoissed on this cround alone. 

2. 	The present application is liable to be 

dismissed for want of necessary and proper parties. 



:2: 

	 or 
The applicants have not joined the Union of India as a 

party respondent in the present apolication and as such 

the present application is bad in law and deserves to 

be dismissed. 

Contents of para 1 need no reply. 

Fegarding para 2, it is eubaitted that the 

applicants have joined Divisional Failway Nanager, 

Western Failway, Pratapnagar, Baroda as respondent 

No.1 as well aeFespondent No.3 in the cause title. 

It is submitted that there is no authority as Chief 

Public Works Inspector(CPWI) Western Pailway,Eroach, 

who is shown as-respondent No.4 in the cause title. 

The authority under whom the applicants were wor}dnG 

is Chief Permanent Way inspector(CPWI) (P QF  S), 

Western Pailway, Broach and not under the Chief 

Public Works Inspector, Western Failway, Broach. 

Reciardinc para 3 of the application, it is 

submitted that the applicants have not produced any 

orders acainet which the present application has 

been filed by them. It is denied that the applicants 

were orally informed by the respondent No.4 to recort 

for dity on transfer to Maliya Miyana during the 

pendency of C.A.1,10.561/EE and 562/88 wherein orders 

of transfe,r were stayed by this Eon'ble Tribunal. It 

is denied that when the said oral order was not 

comrl ed with the applicants were not given the work 

and they were constrained to approach the Hon'hle 



High Court of Gujrat by way of Special Civil 

Arplicotion 3'7o.4023 of 1989. It is not disputed 

atthe time of filing the o.A.1-0.496/89, 0.A.Nos. 

561/88 & 562/88 were pending and interim orders were 

passed by thc Hon'hie Tribural in the said matters. 

The aplicents have not uroduce. the conies of 

interim orders passed in the said applications along 

with the present aprlication. The respondents rely 

on the said orders as and when produced. It is 3ant 
stated 

ftBr,xtv_dZthat Pas)chirn Flailway Karrnachari Parishad 

throuoh its Joint Secretary Harishanker J.Cupta & 

Another hd filed Special Civil Application 10.4023/89 

in the HOflsble  Hich Court of Cujarat. 

Contents of pares 4 & 5 need no reply, 

Pegardine pre 6(1), the respondents rely on 

the orders passed by the Hon'hle High Court in 

Special Civil pplication No.4023/89 and M.C.A. 

No.1043/89 in S.C.A.No,4023/E9. The said writ 

petition S.C.A.N6.4023/89 has been dismissed by the 

I- on'i'le I:jgi-. Court as stated by the applicants on 

bhe ground of jurisdictIon. 

PcgTrdinç tara 6(u), the respondents rely on 

the interim order passed by this Hon'ble 	ibuna1 

in C.?.10.561/88 & 562/es. The ap:11'cants' 

averrnents with reqrd to other interim applications 
r 

in th 5id t- wo 	 are not 

relevant for the purpose of the present application. 

1  
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It is submitted that interim orders passed in the 

said two Original Applications were honoured and 

irr!2lernentea by th Filway Administration. It is 

May 
denied that during the mcnth of/198g the present 

applicants were not given the work and were orally 

communic3ted by the resEondent No.4 that they have 

to cc on transfpt to Maliya Miyana. It is denied 

that whereion the prsent applicants said that 

there is s'tay of this Hon'bie Tribunal and therefore 

authority cannot pass orders. It is submitted that 

the Contempt Applications filed by the applicants 

inO.A.PO.561/88 & 562/BE have since been disposed 

of. It is F-umitted that the said two Contempt 

AnplictiOfl5 are dismissed by the Eon'hle Trihua1 

and Notice issued on the respondents has been dis-

charged. The respondents rely on the said orders 

incOnempt matters s and when producad. It is 

deni& that tE because offresh orders passedhy, 

the respondents the aPpliCaflts were not in a 

position to ct the work for about 45  days frOm 

25.5.89 and as such they remained without salary. 

Ho7ever, it is si±mitte that the applicants 

adTr,.itt that they are provided with work at the 

time of fume the appidcation and theywere being 

paid their salaries. It is su3mitted that the 

applicants -never conun±cated any oral orders 



tj 

4 	 : 5 

Q I  transfer by respondent No.4. It is submitted 

that O.A,1,7o.561/88 has since been dismissed by 

the Hon'ble Tribunal and C1.A.562/e8 is pending 

or herinc0  It is submitted that in view of the 

OCEarvitions made by the Eon'ble Tribunal in 

the aforesaid two ofiqinal applications 

individual deployment orders were issued on 

25.5.89, which were accepted by some of the 

employees id were tot 

other fmployees . T: 

-t the deployment or 

hsent without permission and thereafter approached 

the Hon'hle High Court by way of Speciel Clvi 

pplication Nos.4023/89 & 3749/89 and rumed 

on 23/24.6.89 after obtaininci interim ordee 9roo 

i:oYbi High Court. The present 	li 

did not accept deployment orders and htvt 

approached this Hon'hle Tribunal a ftr di,oatl 

of Special C.A.Nos.4023/8ç. 

9. 	Regrdinq pra 6 (iii), the rcspondentt 

clv on the ervice articulers of the applicant: 

regnrding the dates of appointments, ett,. It is 

denied that hundreds of junior persons worbinc 

under respondent Ho.4 are kept in employment at 

9r0h a:i are given work rcgu1rily. It is deaau 

Lha U -" .­av administration elcueaa 

c 	1 labours. 	raach the contractors to CE t 



lmil5r work as alleged. It is denied that the 

railway adminitration has not prepared a seniority 

list for the entire Division of Earoda, despite 

specific orders of the Hon'hle Supreme Court in 

the case of Indarpal Yadav V/s Union of India 

reported in 1985(2) 3CC 648. It isdnied that 

such a seniority list is not prepared with obLique 

motive of depriving the employees of their riohts 

of getting themselves screened and getting perrn rt 

absorption in the railway administration. It is 

simitted that the work under cpwI(P  CRLO T
?rcY 

has since been completed and the entire l:ur 

working under him was either required Lc be rctroLcha- 

or- shifted at other places where work of sirilrr 

nature is avail&1e to avoid stravatiOn. 	ccord 

ingly, the applicants were also issued dploynen 

orders offering them work at Maliya Miyaria. k 

specimen co of deploymen order of one 

appli nts is produc 	herewith as 	wJ''1. 

No juniors to. the ,applicantS were retained by the 

respondent No4 CPWI(PcS), Broach. As a fiattcr 

of fact., the Unit, of Pespopden,t No.4 at Drorch 

was to be. closed down for wt of orTh :o 

shifting the entire labour :orknq unfer 

esual labours..of railway are erloyed thrnuç.h 

contractors. The railway has a.rig1it to award. 

contracts for any work and the app1icnts.CannOt 

fOr 



force the railway administration to continue the 

applicants at Broach. It is submitted that the Unit 

of cJI(FS), Broach, is a work-charged posts Unit 

and is reauireT to be closed down on completion of 

work for which it is created. However, it is 

submitted that in VIEW of interim orders obtained 

by the applicants casual labours the said TJnit was 

reo-uired to be continued. The said Unit of 

respondent 3o.4 has oTer-lived its exista.nce without 

any remunerative results. It is submitted that 

the Divisionwise seniority list of Project casual 

Labours has been prepared and notified, by the 

Earoda Division long hack. It is submitted that 

the seniority list of Open Line & Project Casual 

Labours are different. The railway administration 

conducts screening of casual labours as per rules 

for the assessed vacancies. Theproject casual 

labours are also called for screening as per rules 

according to their turns. The originating 

Di-visi.on of the project casual labours has to 

nrreenAr3g them for absorption. 

10. 	Contents of para 6(iv) are. not true and 

are denied. It is denied that transfer is not a 

condition of service of casual workers as per 

the provision of the law provided under Chapter )OV 

of Indian Pailway Establishment Manual. The 

respondents rely on true and proper 1fltcrprettjo 



b 
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of para 2501(a) of IREM, which defines casual labour. 

The applicants are not governed by the said definition 

of casual labour since they have acquired temporary 

status. It is submitted that casual labours with 

temporary tatus are transferrable. The casual labours 

with temporary status enjoy better rights and have 

more privileges than mere casual labours, who are 

without temporary status. The casual labours with 

temporary status are enti±led to scale rate of pay, 

increment, leave, med1cal, passes, etc., and the 

benefits of Discipline & £ ppCel Pules. the daily-

rated casual labours are not entitled to any of 

those benefits privilges. It is denied that 

the transfer of casual labours with temporary 

status would violate section 9A of the Indus trial 

Disputes Act, 1947. It is denied that Division-

wise seniority list is *not prepared with an oblique 

motive to pick up the casual labours and shunt them 

from pt one place x2td tonother. It is denied 

that the applicants casual labours are kept out 

of employment by shunting them from one place to 

another. It is submitted that the seniority list 

has nothing to do with deployment/shifting from 

one place to another due to completion of work or 

reuction of work. Normally, entire gang is deployed/ 

shifted fom one place to another. There is no 

arbitraryness in deploying/shifting casial labours 



Cl • 
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from Broach to fl.1iya i"iiyana when the work at 

Broach is corripleted. 

Contents of para 6(v) are not fully 

true and are not admitted. It is submitted that 

the Units of Pernenent Way Inspector (EG) ,Proach and 

PwI(3), Broach are diffrent Units and the 

applicants cannot compare their case with casual 

labours working under PWI(BG), Broach. k It is 

submitted P'JI(BG),Broach is a Unit of Open Line. 

It is denied that continuing cesua? 1abour; working 

under FWI(BG), Broach is violative of Articles 14 & 

16 of the Constitution of India. There is no pick 

and choose prctice in deploying/shifting the  

aprilicants. It is denied that there is a job of 

duration of lasting ever with the respondent 

auorities as the Railway Administration has to 

keep the trains running on tracks, the tracks are 

recrnired to be repaired, the fish plates are 

recuired to be kept intact, tracks and sleepers are 

to be replaced, etc., as alleged. It is submitted 

that aftCr construction of projects, they 5re 

	

handed over to 	the Cpen Line for 

manténance. The Project Casual Labours like the 

applic 1nts are to be absorbed by their origitating 

Division as per rules. In the present case the 

applicnts are not retrenched hilt are deployed/ 

shifted from one place to. another and as such 

'4 
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the averments of the applicants regarding awarding 

of contracts to the contractors by the railway 

administration are without any merits. There is 

illegality in awarding contracts to the 

contractors. It is submitted that the applicnts 

have not given any specific details regarding 

contracts awarded to the contractors by the 

railway administration at Broach and hence it is 

not possible to offer any remarks to the vague 

averments made by the applicants. The railway 

administration has not employed labours through 

the contractors but the labour employed by the 

contractor is his own labour. It is denied that 

taking the work from the contractors is against 

provision of law. The said averrflents are also 

vaue. It is denied that with a view to deprIve 

the applicants of benefit of permanency the,," are 

shifted from one place to another and with a view 

that the applicnt5 should hot get seniority at 

one prticulr place as alleged. It is simitted 

that the respondents do not have aY intention to 

deprive the applicants of their right of screening 

and absorption in any manner whtsoevPr. It is 

,submitted that the applicants do not cprry 

out the orders of aepioyment/shiftiflg,the 

respondents will have no other alternative but to 

retrench the applicants 

)

jP 
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The applicants are not entitled to any of 

the reliefs claimed in para 7 of the application. 

The apDlic2nts are not entitled tc any 

interim order as prayed for in para B of the 

application. 

ContentS of paras 9 to 13 need no reply. 

In view of what is stated above, the 

application may be dismissed with costs. 

VIrt IFICATICN 

I. B.N.Meena, age about 34 years, son of 

Shri F • NMeena, working as Divisional Personnel 

Officer, Wes tern Failway, Broda and residing a t 

Baroda, do hereby state that what is stated above is 

true to my knowledge and information received from 

the record of the case and I believe the same to he 

true. I have not suppressed any material facts. 

Baroda 	

670A—~~ 
Dated: .1.1992  

Divisional Pesonnel Officer, 
- 	 Western Pailway, Baroda. 

H 	H 

r1( i)-. 	 r n 

EM 
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VAKALATNAMA 

IN THE HIGH COURT OI 
CI'T 

First/Second Appeal 	 No. 
Spi. Civil Revision Application 

GUJtR1T 

o19 

&X'rC8ck~ 

(i(a:c&"rr 	iS2y. 	 APPELLANTS 

PETITIONERS 

H 	 VERSUS 

RESPONDENTS 

OPPONENTS 

" 	I/We undersigned do hearby appoint and retain Shri R. K. MISHRA ADVOCATE, 
to act, appear and plead for me/us in the above matter and In all proceedings that may be 
taken in respect of any application connected with the same or any application for Reyiew to, 
file and obtain return of documents, to accept the process of Court and to desosjt and receive 
money on my/our bhalf in the said matter and in the applications including that for Review 
and to compromise settle and/or withdraw or to agree to the withdrawal of the said matter or 
any proceeding arising therein to represent me/us and to take all necessary steps on my/our 
behalf in the above matter, to ask another Advocate to hold this brief and to appear and plead 
on my/our behalf if required and to do all things incidental to such acting fom me/us. I/We 
agree to ratify all acts done by the aforenamed ADVOCATE in pursuance of this aurhority. 

Dated this the 	 day 	rvv 	19 

ACCEPTED 

ISA9 
LL. M. (ADVOCATE)  

Laxmi Society, 
Near Ashapuri Mata Temple, 
Jivraj Park, Ahmedabad-380 051. 
Phone : 417858 

APPELLANTS (S) PEflTIONERS(S) 
RESPONDENT (S) OPPONENT (S) 
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VAKALATNAMA 

IN THE HIGH GOURI OF GUJIRT 
First/Second Appeal 

SpI. Civil Revision Application 
No. 	 of 19j 

Dist: 

APPELLANTS 

PETITIONERS 

VERSUS 

RESPONDENTS 

OPPONENTS 

I/We undersigned do hearby appoint and retain Shri R. K. MISHRA ADVOCATE, 
to act, appear and plead for me/us in the above matter and in all proceedings that may be 
taken in respect of any application connected with the same or any application for Review to, 
file and obtain return of documents, to accept the process of Court and to desposit and receive 
money on my/our bhalf in the said matter and in the applications including that for Review 
and to compromise settle and/or withdraw or to agree to the withdrawal of the said matter or 
any proceeding arising therein, to represent me/us and to take all necessary steps on my/our 
behalf in the above matter, to ask another Advocate to hold this brief and to appear and plead 
on my/our behalf if required and to do all things incidental to such acting fom me/us. I/We 
agree to ratify all acts done by the aforenamed ADVOCATE in pursuance of this aurhority. 

Dated this the 	 day 	rvv 	19 r- 

. ACCEPTED 

Y.ADVOCATE) 
RRA 
L 

Laxmi Society, 
Near Ashapuri Mata Temple, 

Jivraj Park. Ahmedabad-380051. 
Phone : 417858 

APPELLANTS (S) PETITIONERS (S) 
RESPONDENT (S) OPPONENT (S) 

K1) 	 A- 

() \CW A'ic4 

ác 

(2) 



VAKALATNAMA 

IN THE HIGH COURT OF GUJ1RIT 

First/Second Appeal 
	

No. 	 of 19 01 
dpi. u'vij t<evision Application 

C c. 	Dist: 

APPELLANTS 

PETITI ON ER S 

VERSUS 

- 

RESPONDENTS 

OPPONENTS 

14 
I/We undersigned do hearby appoint and retain Shri R. K. MISHRA ADVOCATE, 
to act, appear and plead for me/us in the above matter and in all proceedings that may be 

taken in respect of any application connected with the same or any application for Review to, 
file and obtain return of documents, to accept the process of Court and to desposit and receive 

money on my/our bhalf in the said matter and in the applications including that for Review 
and to compromise settle and/or withdraw or to agree to the withdrawal of the said matter,  or 
any proceeding arising therein to represent me/us and to take all necessary steps on my/our 
behalf in the above matter, to ask another Advocate to hold this brief and to appear and plead 
on my/our behalf if required and to do all things incidental to such acting fom me/us. I/We 
agree to ratify all acts done by the aforenamed ADVOCATE in pursuance of this aurhority. 

Dated this the 	 day 	\I V 	19 

ACCEPTED 	 APPELLANTS (S) PETITIONERS(S) 
- - 	

(S) 

R. K. MISHRA 
LL M. (ADVOCATE) 	

, 
Laxmi Society, 	

: Near Ashapuri Mata Temple, 

Jivraj Park. Ahmedabad-380 051. 
Phone : 41 7858 	

S/ Ld 

I 	
') Ilyqk S 
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L3. 

Zn the Hih Court of Quj arat at lhnedaba do  

ecial Civil Applicatiofl Od"OA of 989'. 

,aechga ly,rntathazd Pr(t1UO*d%l0i1t 
Secretary it rtwtker J • Gupta and anr 	.,Petitioflrø. 

- 	 Ver$Zs. 

- 	 Union o-f ln,tta and others. 

1 Union of Zndja,notice to be served throuh Gera1 Manager 
Wenterfl Railway1ChUr(hgate.k*flbaY4 

'_- 

	

	iLviion4 Railway Menagsr.Wmterfl Raj1wa 1Pratanagar 
Baroda. 
Assistant Engineer XZWeatern 	lway.&haruCf*. 

x 

	

	 *eres the abovtmiited petitiofler* have prescmted to this 
High Court of Gujarat at jedabad.peUtiofl praying to grant 
intertm relief as j,ryed for in terms of pare A 	an 
stated in accompanylnq cow of the petition. 

d upon hsad.nq ft.R.K.14i6hT.av A4vwate for peUtioner, 
the court pa&s the following order 

btiae tc the ip 4ait. returnabe Qfl S//I989 
Ad interim relief restrainUg Ut respowusts trm tr*Lferr 
ing the casual labourers dbose nea are Listed at Amemre 
A 2rau the placeof their ,orkin.Thcy are further restrained 
from diuturbing those cual labourers frau dietharing 
their duties till 29/S/89. Utrt service permitted, to 
Ps,Nos,.2 and $ Only, 

it is hereby accordingly ordered that you,your servants 
5genta be and arc hereby a restrained fivm transferring I 
oaaual labourers whOse itsacs are Li.ted at Amnamme A to rMil  
pitition £rzn the place of their wodc±ngand further YQUbYOW 
servants and ag*its be and are hereby restrained fz 
diat*ubing these c?Ast1 labourers f== discharging their 
thitiee till 29,6/1989 by thi, court. 

- 	tness Vullyangodi. Raiaiya Pillai Gokulakrt&man. cire 
Qii1 Jastice at nidabadaforesaid this 2 	day of June. 
1939. 

By 	
rt 

 

Assist ant Registrar'. 
The 21st day of June 198t. 
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PlYIN E ~" "'~"y ~- 

U.NO. 	0 /89 (Fis. 	3 	) TYPED BY : G.U.PRABHU. 

RE BY : 

RS. P. 	EXAM BY $ 

Copy r. Copying and C ornp aring 	 -. 

C Oby 	 charges  
\ 

(2 	To. Rs. 	 ) 	SECTION OFFICER. 
_________ 	 DECREE DEPTMENT, 

64, \\ 	 1ç711/1989. 

IN IHE HIGH COURT OF G UJAT AT A1EDAB AD. 
ORDER PA5SED BY THE hUGH COURT IN 'I-IE CASE OF :- 

Paschirn Railway Karrchari Parishal, 
(through its Joint 3ecretary 

Shri Harisharikar J. Gupta, 
Sant Kabir Nagar, Akota, near 
Railway Line, Baroda. 

Shri Khusilal Keta, Mate, 
c/o. Shri Harisharikar J. Gupta, 
Sant Kabir Nagiar, Akota, Near 
Railway Line, Baroda. 	 ... ..Petitioners. 

vs. 

Union of IndIa 
(Notice to be served thrgh the 
Gener 1 Manager, Western Railw y 

hurch Gate, Boirbay). 

DIvisional Railway Maner, 
- Western Railway, Pratapnagar, 

Barod. ' 

Assistant Engineer II 
Western Railway, Bharuch. 	 .. . . ,Respondents, 

cyt 
BEING 	2IVIL APPLICATION NO, 1053 OF 1989. 

IN 	 - 

sP!,;--iAL CIVIL APPLICATION NO. 4023 OF 1989. 

Mr.R.K. Mi.shra, advocate for the petitione. 

COURT'S ORDER :- 

Othrside is served a copy. Sr is extended 

upto 24-11-89. No further extension. 

M.C.A. disposed of. 
sd/- R.A. Meh, J. 

10-11-1989. 

r!r 

TRUE COPY 

FOR DEPUTY REGISTRAR. 
OF NOVEMBER, 1989. 

y 



NOTICE 9ENOP.E ADNIESIOw 

J1JDL 

CTT7AL ADMIN IST1AT IV RI3JTTL 

AEDZ.AD 	C 	I71EDAJ3jJ 

B.D.PAT]IL I-iOUS9, 
1T • SARDA PA'TL C0LO71 , P. 0. 	vc ivi , 
ADAJ3AD-. 390 91 

00 
2d 	 UOV*,zr 1n 	

Jrc 

9EGM. 1'To.O.7. 

PPLICTT 

V's. 

Ufta and °3 e RE$POwOENT (s) 
A'JVO MR. To, 

zui et* 
Jhereas, Shri 	 / aoljcan has 

made an an-Olication under 5ectj 	19 of the 
Adrnjnjstrativ Tr15 ct, 1995, to this Tribunal, bearing OA No. 	/ 9 	toted above an-  here. th above mater lutua for hnarinq  on 	22.11.39 The Non'hle Tribunal has na-sr-d the order as mentjoner ho low. * 

Thoro 	the said P=)lication has ben again fixeH 
admisgion/jnte -jm orderg on 	 at 10.30 A,Y,, 
cony o the aonlicotjon along Tith the relevant onnnxrrns 

is attached 	 N hearing 1Thrrn, o. as 07\ No. 	 '8 

You are roc1nstpd to oroduce the record(s) noted 
below on the aforesaid date of hearing for the nerusti 
of the Non'ble Eench of tho tm rihunal. 

= 

— 
rI]i) 

W Of order 4t4. 22.11.09 	1oed her*j. 



Should uou wish to argue ewdinifle egaunet thO 

admission of the aunlication or issue of interim 

order, yo u are at liberty to do so on tine data fixed, 

or ari7 other date to which the case may be ednurned, 

either in nerson or through an advocates 

lo taice notice that nn default o 

arnearerice on the date fixed, tth case will be hrc 

oroceneed Lxflarte 

Date : 
DPTJTY REGITgAI. 

- 	 CTRAL 	MITS 	' I Tf 

01 bT DDCT1 

Order pased an dtd. 22.11.69 

4 

ard 	abte. thu 1rn* advocate for te appUcants 

an the 	t.LCifl of 	sir4 ei 	tri reliei h c2fltiflWtLofl o th 
stay ertn1 by t-- tijarfl fllqh CcUrt upto 24.11.1389. V 
pressed or 	tiO 	 the 41y acs1O1t z. 

' 	that the appiaflts w vry pOor people  ad Liab1 to be at 
in very iidiit 	 tIL" 	an ditsiOfl i not 
7rnntod. ?trN.S.Shvde. the Iezned aatC for the r 	dente cn1 
says that he hktu to trât 1 rU 	the cpartcflt as he I ot 

cnvrsant with the  case in the oujar-st'lligh Cotrt *d he uU1 be & 01, 
to wue in the tmsttr only alter that. Stri *t 	. at Ie ruay 
qiwn about ten days' titao for abtainirtc instruetiona. 110  hs nOthtU 

ee 
to sy about the qUeti*% of furthe extawttflg the stay 1tLch i• 	nt 
by te jarat fligh COUrt uptO 24.11.19690 

o begin with, ccmccrn ehould be ereed abaut the talia in td' 

appUcetton. It ind*z pe s not been igncd by the aâvocate for the 

ç' Th nusir of 	icdfl5 is 55 accorin to the eopUc UonjVantgo . 

ut their nwT.her in Vakaltnxws 	s upto 56. some of the nas 4thich 

figure in the  ç icati*t a'c not tracab1s in the Vakaltflame, OU lh 
some of thea,iets. *t1y 	 1 	is 	tiOt. r43thr 
fth3rr ' s not nsiend'e name is iitioned. ? ap.iXication 	wd 
uorted1y on behU of the adv*cte fr iw9ent heatinge 111M 3p1icti 

Ii, grossly incpletc in thu ense its last sentewe has not been 
completed. t ii 	i4)l f the advocate for the app1ient.s to t& 
c&re about thesoetiL*. 

The 	torni that the nigh f 	of Ztjrat h 	xton¼: 

ut* 24.11.1989 in "jsc. Civil 	licattfl Lb. 1053 oL j3 in pei1 
lvii ',licat ion Uo# 6023 of 1981 which 'Das ftied in 	içh cOurt - 

s in )1*e. 11t33 an stay ranted b! the tlLgh ourt apparn1y 
extended from time to tia up 24,11,1989, 1 deea it pro2cr to tmd 
the *t.y  by tn &ya at ter 24.11.1989. 

The respondt8 are hereby ftrected to maittaii' 	sUttue quo 

in terms of the order of the Figt Court of Gqj oret for a ,etLoi of tcn 
days idtat17 fr 24.11.1989,o oullng this period of tho ety1 th 
rondts shouV subclit their rp1y both on interim relief and on 

rits. 



i  

fEi ccicrii (1c) ACkNOWLED3EMENT Ui2i 
u / diieat / 	/ u,cA 	 1 D 

c *C4(4 

E1MSTFREO / LE TTER/POSTCMO/PACKET/Pft.$CLE J 
Np.: 

• 
aw 

AOORESED TO (SAME) J 
I 	t ci 	C/lan 

f IN5UAED FOR RUPEE5 	11U&aL 

	

ertm1 	 ---...--- 
IJC1LiaO C1thJ4 	}. 	.J9 	SGNAYUPE OF AOOE3$EE 
DATE OF OEUVERYJ 	 64,10e L 

t :. 	T11! 
SCORE OJT THE MATTER NOT REQU'RED 	f FOR INSURED ARTILE5 ONLY 

06 c1417iiUiI 	fU&I dWi Sctoae QQj 



V 

"'.aliQc-nal euIc-tI1o1dfQCcLut 
INDIAN P0515 AND TELEGRAPHS DEPT. / 

SENDER'S ADDRESS 	 Qfal1t 

41E STAMP 

.akil Ad1i9ISk1ffi' 

$0. 1p11.1 H,USe, N.vJlv.$ P.' 
gdaba 	

/ffPIN [J I I I U 



T 

NOTICE 3E:OPE ADMISSION 

JUDL..-I 

CINTRAL ADMIN ISTP.AT IVi 71ZIEUNAL 

AI- IED?'13AD SEI'.T OH, A'1EDAJ3AD 

9.D.PATL HOUSE, 
SRDAR PATEL COLONY, 

P.O. NAVJTVAN, 
DAJ3A]D--390 

Issued on the 	 day of 	198 

	

REGN. No.O.A.S 	 9 

	

496 	9 
APPLICANT (s) 

	

ri 	iiIi Ket 	Qr, 	ADv. HP.. 

V/s. 

To, 	

RESPOHDEwT (s) 

N .S.hevde 

01 • The Union of tn& a tlirougri 
1 1•g€, Wstrntlail  cy, Prt;ouqer, !ara. 

r. Dvta1. Engfre'-I ertrr ltaUwyq 	tt 1crnar, Baroda. 
Chief .?ublic ­'.WeA-s Iflspector (CPW:E)j WR, Bharuch. 

Whereas Shri 	 L- 'i 	, anolicent has 
made an 	 the 
Adminjstretjve Tribunals Act, 1985, to this Tribunal, 
bearing OA No. 	I8 stated above and whereee tb 
above matter is nut o for hearing on 
The iJon'hle Trjhunhas n!sed the order a mentioned 

	

* 	 06042069 

Whereas the said application has been aqain fixed fo 

admissjon/jnej orders on 	2' 	 at 10.30 A.M., 
A C 	 r-lTr.r 
isat.tac114-bearinc Thcrn. No. as OA  

4e 	p 
You are reested to oroduce the record(s) noted 

below on the aforesaid date of hearing for the oerus.l 
of the. Hon tble Bench of the Tribunal. 

(i) 

(II) 

Strik-1  3E not aonlicable, 

ttt c 	t1rj of nttt, dtL 22.11. -' 

r-- --i- - 	 e't 	J,S. 
s- wcr' 	rri-1 	 r the 	'r4-  r:tfr 
tvr f1thc tb- 

• hc no'.Sted fr 	istcn 	orft'y4 Intcri: 
rLif to cortinu, 

(ciow  the case be ptz cn ..12.9 c*r &imiion) 



I 

- 

I 

Should you \ish to argue anything against the 

admission of the aioolication or issue of interim 

order, you are at liberty to do so on the date fixed, 

or any other date to which the case may be adjourned, 

either in nerson or through an advocate. 

Also take notice that in default of your 

appearance on the date fixed, the case will be heard/ 

proceeded ex-parte. 

Date . 
DEPUT. EGISTRAP. 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ECH 

AI-NEDABAD 

r: 



ii1:;i (' cipf (14) ACKNOWLEDGEMENT 

wilu1s:117 2!u, c1 uç;wi. 

RECEIVED A 	 /LETTIR/PWTCARO/PACKET/PARCLE I 
INSURED -- - - 	 - J - 

.-1k 	 J4-1ri /- 

ADDRESSED ro(NAME)J 	1 ,  
a1. 	 t 

t INSURED FOR RUPEES 	lI4&i4I. 	 / 

I
m 	i1 Ju 	 IS 	SIGNATURE OF AOOAE3SEE 

DATE OF DELiVERY 	 SMtc1dIo1I 

ywamm r ?7 	 t t5W OW Mo tB liT 
SCORE CUT THE MATTER NOT RLJIRED 	t FDR INSURED ARTICLES ONLY 

06L jI3OOIc1 "oiii 	t Sum d3I1 400aa QQc1aIIe 



aTfl7T 3i3-9R 	T P. P. 54 	
1 J 	LIC1 	c1 d1tThI 

INCAN POSTS AND TELFCPPH5 rWr ( 
SENDER S ADDRS 

- 
D.'T 	5T/MP 

Mm 
pa11 14 



ei q- -/ Z 
ACKNOLDGENT 

* i 	 ,kz,rmir 	rAir 
(5 0. 

* Received a 	Registered /Letter/Postcard/packeUparl 
lnsud 

 
2 

Addressed to (name) J 	-/A-  
I- 

lnsued for Rupepes 	c(a  

[ktufl cut(,Date of 	

Er ~( 
Score out the matter not req 
qk 	L bUotct 	~lu4t 

for Insured articles only. 	__________ 

lqti 	tqiqic/S7ature of addresses 
34t'ct 	'UUt% 



in. li v 

R.P. 54 

A m oc 

et 
Qu4tt  

DEPARTMENT OF POSTS, IWAO  

 

- 	, 	
grl Ad 	f,1i 	7 

Ahmedet 
P.t.,lfl  wjtvu Pail 

4ivPn HtJL 
Jagat Aiim d - 30Lacs - 8/89 



ewllv / 
P1 tc11 ((it 	ACKNOWLXMØ4T 

* 	 r t,kz,qi4r 	ir 	i 
tew1. 

* 
Received a 	Registered /Letter/Postcard/PacJet/ParceI 

Insured _/- j7,/;:€— £('& 

} t•/ (name) 

iwL(  Insured for Rupepes 	c(lt 
iw 	t 	ri 
tkcPJfl ra 14,Date of delivery 

*  
/ \ 

OTqMW 	f 
Score out the matter not required. 
sqfli 	t &Lmcl 09 tL't 	 / 

T 	r* 1rit 
for Insured articles only.  

siitc. fl/Si9nature of addressee 
3jtct htItL 	cUtt 



u 

1RiPi 	1W1 

DEPARTMENT OF POSTS, INDIA . 	9 

'I 

2 J1d111 AUiinistra. , 
4hmedQbad 

c cq 11use, NayjIyar 

--- 
65 ki9/Pin I 1. 

Jagat Ahin d - 301,acs - 8139 



NOTICE_FTLR DMIsION 

41THINTf RIM RELIEP 

	

- 	JUDL_I 

CENT RL DMINISTTI 	TRIB1J11qL 

BEINCii 

B.D. PTLL HOUSE, 
NR. Sr- PijLR PTEE COLONY, 
P.O. NVJIV•p, 

H1JED-&-D_ 380 014. 

Issued on the ____ 	day of ________ 

PLGN •  NO. O•A1 	____________/ 19 

- 	 e9 

	

hr+-KbusL1p1 kmt 	 PPLILz-NT (5) 

V/s 

RESPONDENT (5) 

TO, 
	 DV MR. 

No 

01. The Vnion of Indla thzvuq 
DjvLji P.Uwj 	 Segtcrn Ri1wy. atang- , 

. Sr. Divi4ona1 Lngineer..., Weetovn RaUwy, Lratnagztr, 

WI. 

 

03. CbFf ubiieOcorks Inpector (CP ), 	73rucyh. 

Whereas Shri 	 , applcan, 
had made an application under Section 19 of the Administrative 

Tribunals zact, 1985, to this Tribunal. nd also,  prayed for 
tnt e rim relief  

hearing Regn. No. 	/ 	19 	., and whereas the 
same matter is put up for hing on 	 . The 
Hon'ble Tribunal has passed the order as mentioned below.* 

- 	hereas. the Tribunal is of opinion that a reply of 
the application is called for ; 

That you, Respondent No. 	do file three complete 
sets of the duly verified reply to the application, 

- alongwith documents in a paper_book from by 
). 	That you should simultaneously endorse a copyof the 

reply dlongwith documents as mentioned at S No. (i) ir anove to the application. 
- - 	3 	 are also directed to produce the reco(s) noted 

below for the perusal of the Hon 'ble Bench of the Tribune 
on the date fixed for hearing. 



-2- 

(I) 

4. 	The above application has been fixed for hearing on 

at 10.30 .•M•  HOwever, the application 

for interim relief has been fixed for hearing on 
___ 	at 1.30 	Should you wish to 

argue anything against the issue of interim order, 

you are at liberty to do so on 30.01.90 	or so any 
ther date to which the case may be adjourned, 
either in person, or through an advocae appointed by 
you for this purpose. slm take notice that in default 
of your appearance on the date fixed, the case will 
be heard ex-parte. 

5. 	copy of the order Dated 22.12.09 	passed by the 
Central dministrative Tribunal, hmedabad Bench, 

hmedabad is typed overleaf for immediate compljance/ 

information/necessary action. 

the Hon 'b le Vice Ch 

DTE 2.12.89 

	

LN 	L D14INI3TT I 	UNL 

NIL 
fl-\ - 	 ItD-jJ BENCH 	- 

dt 	 /V I -' 	Order paeed an d t4. 22.12 • 09 

Mr R.K, Mishr 	rned e'1ocate for 	?1jCflt 
e 	present. The rep1 	1Ch t 	wtdet* *dertOc to 

fI1O has not so far been fil4d. Mr,N,.3hyv e 1e4ZTd 
) 	idvocite for the rspor"ents srgaes that the imujned 

order invo1vez sve ''1oymcnt tc mothor lc' ani not 
transfer. m 

	

	 to tave meritj for 
is accordingly admitted. The rr po'idita 

are fre' to f tic reply on monte t:ithin one mont' from 
the 

	

	te of this order to which the ar1Mnt may 2i1e 
r if they tO choQrr, ::nte-rim relief is eontinue. 

Legjstry to poet the case accorinç1y* 
flow the csrn be posted an 30.01.90 For furthtr )irr4ction 



31i tLj 	ACKNOWLEDGEMENT 
ut 

S o. \ 
\LcVLkEt 

a Registered iLetter/Postcard/PacketiParcel 
Insured 

• 

6dto(narne)J Li 

Insured for Rupepes 416L 1Wt( 

ftctkb[/Date of delivery ....198 
* 	

t WK,  1?T TI 
Score out the matter not required\ 'N 

CWtct 

	

for Insured articles only. 	 - 

iii 4L
lTR/Si9nature of addressee 

4 Esctt 1L' 	c(jj 



iLI. tr 
.t. 54 

R.P.54 	&1Pi 	1N 

Utl'AHIMtFfl OF 1(JSZ', INDIA 
' on 

Dam3 

704081 MIr)I(Iisir1u' ' - 
- 

1 	Høs, NarJIVu P. 
lT I 	 ___ ____ 

	

'flti4Ii•,pn 	J 
Jgat Ahm d - 3OLacs - 8/89 



t 	 ACKNOWLEDGEMENT ndin 
i 

	

I No 	
L 

=( i\ 
tat 'Pived a 	gistered iletter/Postcard/Packet/Parcel 

Insured 7Z 4z  

Addressed to (name)  

Insured for Rupepes (L Ew1( 

(kctujfl tttt,Date of delivery ........  198 

Score out the matter not required. 	 -< 

fl4 1{ t bW'tct I~l tiL 	 rT.) 

() r ULT1 'g 
for Insured articlesonly. 	

it 
___ _

iiT
____ 

ui /Si9nature of addressee 
3j1.(j dJ..Ij Wzluftl  



1Tt . 	54 
R.P. 54 RitT 	4iq 

1ç 	ae R 
DEPARTMENT OF Pe?-r, IMENA 

. L JD21e-stmp 

'—U 
cn 
En 

I1iS•:' 

Ac- 	n 

Jagat Ahm d - 30Lacs - 8189 


